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Chﬁrm-nottheCommmeeonPrivatellembers Bills and
been authorised by the Committee to present the
Reportontheir , present this Sixteenth Report.

2. The Committee met on the 8th August, 1972, for—

1. Allocation of time to the Resolutions at item Nos. 3 to 4 set down
in the List of Business for Friday, the 11th August, 1972.

II. Clﬁuhon and alloentionchof ﬁm«(&bior dnezu)sim of t!hveel Bills!
( Appendir) under clauses ¢) respectively o
Rule 294(1) of the Rules of Procedure.

III. Reconsideration, of the classification of the Payment of Bonus
{Amendment) Bill, 1971 (Amendment of sections 2, 10, ete.)
by Shri Madhu Dandavate.

Allotment of time to Resolutions

3. The Members who had tabled the resolutions were invited to attend
the sitting. Shri Naval Kishore Sharma attended.

4, The Committee recommend the allocation of time as follows:—

(1) Resolution uarding blems of economic stag- 2 hours
nation of West Benplm

(2) Resolution regarding salary and allowances of 2 hours
Ministers.

(3) Resolution regarding rise in prices of essential 2 hours
commodities.

Classification und allocation of time to Bills

5. The Members-in-charge of the Bills were invited to ettend the
sitting. None of them attended.

8. After considering all aspects of the Bills, the Committee recommend
that all the Bills be placed in ca tego ‘B’. The Committee recommend
allocationoftimeﬁoreachof e B as shown in column § of the

Reconsideration of the Classification of e Bill

7. The Committee then considered the request of Shri Madhu Dandavate
to reconsider their earlier decision (vide thﬁegm)and place his
Bill, namely, the Payment of Bonus (Amendment) Bill, 1971 (Amend-
ment of sections 2, 10, etc.) in ca ‘A’. Shri Madhu Dandavate,
who had been invited, attended the
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On reconsideration, the Committee reeommend that the Bill might be
placed in category ‘A’,
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Recommendations

8. The Committee recommend that—

(i) the allocation of time to resolutions, as shown in paragraph 4
above, be agreed to by the House;

() the classification and allocation of time to Bills by the Com-
:ﬁtx.nsbownintheAppendix,heWtobytheHome;

(iif) the reclassification of the Bill, ag shown in paragraph 7 above,

Nzw Drrus; G. G. SWELL,
August 8, 1972. . Chairmas,
Sravana 17, 1894 (Saka), Committee on Private Members’ Bills

und Resolutions.



APPENDIX

GMGIPND—1625 L.S.—Line (N.S)—9-8-72-580. -

Name of the Bill and the Member-in- Bill No. Category Time re-
charge tecom-  commended
mended by the
1 2 3 4 s
1 The Bihar Asomic Authority Bill, t 65 of ¥ B hours
by Shri S. M. y 7 $ of 972 :
2 The Cmte S (Abolition} Bill, 1972 " 63 of 1972 B hours
by Shri Yamuu?md 73 3 7 4
3 The Constitution ( Bill, 68 of 1972 B 1§ hours
1972 {(Awmendmens of Nimh ) -
by Shri C. K. . .
The Constitation (Amendment) Bill, 1972 of 1972 [°] 1} bours
4 (Amemdment of Nimh Scheduie) by s?}. e 4 i
C.K.QQZM
3 & B





